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0.A.NoXT175/97. Dt. of Decision : 31-12-97.

1. M.R.Prasad

2. S.Sanyasi Rao

3. 5.5.R.Bahadur

4. Ms.M.Ganga

5. P.Dharma Rao

6. S.Lakshmana Murthy
7. B.Venkateswarlu

‘8. V.Ranga Raoc ¢

9. B.Kesava Rao

10. K.Kumar

11. K.V.Jagadeeswar Rao
12. R.V.Ramana Murthy
13. B.Sankara Rao

14. D.Jayamani

15, N.Sriramamurthy

16, K.V.S.G.P.Sastry
17. P.Prakash Rao

18. M.Vasudeva Rao

19. N.Mohan Rao.

20, S.8ita Raom

21. P.Patnaik

22. J.L.B.Kali

23. Smt.B.Jagadeeshwari
24.R.P.NAIDU -

25. M.S.Prakash Rao

26. S.Lakshmi Bai

27. M.Appanna Dora : .. Applicants.

Vs

1. The Flag Officer
Commanding-in-Chief,
Eastern Naval Command, Naval Base,
Visakhapatnam.
2. The Chief Staff Officer (P&A),
Headquarters, ‘
Eastern Naval Command,
Visakhapatnam. .. Respondents.

Counsel for the applicants : Mr.S.Kishore
Counsel for the respondents : Mr.N.R.Devaraj, Sr.CGSC.
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THE HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.)

"THE HON'BLE SHRI B.S.JAI PARAMESHWAR : MEMBER (JUDL.)
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ORDER

ORAL ORDER {PER HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.) .

Heard Mr.S.Kishore, learned counsel for the appliéants
and Mr.N.R.Devaraj, learned counsel for thé respondents.
2. There. are 27 applicants in this OA. . They are now.
working__in the Industrial Section under R-2. They were
transferred from the Industrial Section to Non-Industrial Section.
by the impugned order No.CE/2007/2 dated 17-12-97 (Annexure-I).
The applicants submit that by transferring them in the fag éna of

~ monctanily - . '
the vyear they will be 1loosing i as they will not be
entitled for PL Bonus and adhoc k;;nus and other monetary
benefits. Even earlier to the issue of the iﬁpﬁgned order the?
submitted a representation dated 15-12-97 (Annexure-II} to
transfer them only after the financial yéar is over i.e.; after
31st Maéch, 1998. The learned counsel for the applicants.submiﬁ
that even though this representatibn was available with the
respondent authorities even before the issue of the impugned
order dated 17-12-97, the respondents had transfefredl them
without considering their representation.
3. This ©CA is filed praying for a declaration that the
impugned proceedings No.CE/2007/2 dated 17—12—9§ (Anne#ure-l) by
R-2 is arbitrary, illegal and unsustainable and for a
conseqﬁential direction to guash the same.
4. | When the OA was taken up for hearing the léarned
counsel for the applicants -submitteé that they are interested
only to & ‘ out the transfe;ztzll 31st March, 1998. If they
“dale < gendd . :

are transferred -earlier to thatLthey w:i:é:l loose monetarily
because of the denial of PL Bonus and other'mone;ary_bengfits.
Hence they requested that the impugned order dated 17-12-97 may
be kept in e?eyance tiil 31-3-98 and they-&%%% carry out the

transfer from First April, 1998 onwards.
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5. We have heard both the sides. The representation dated
15-12-97 is earlier to the issue of the impugned order and that E;,.
two days earlier to the date of issue of the impugned order.

: hel
Hence  the respondents ame not considered that representation
before issue of the impugned order We cannot say that the
respondents are acted arbitrarily as the time from the date of

.

submission of the representation amd feem the date of issue of
the impugned order is very short. Héwever it is seen that the
appliants have not sent any representation immediately after the
issue of the impugned order. If they are aggrieved by the

impugned order it is for them to submitlgheir higher authorities

for considering their cases for retention till 31-3-98. Even now

it is not very late for them to submit representation for

considering their cases for retention up to 31-3-98. Hence the
a .

applicants may submiELdetailed representation within 3 days from

to-day for retaining them in the present post till 31-3-98. If

such a representation is received the respondent authoritiesL:o

_ s Mre—telioy,
consider : ZL}n accordance with law and dispose of the
| ok
representationAwithin 15 days from the date of receipt of that
representationp .
6. It is suggested that the respondents may retain the

applicants "in the present position till the disposal of their
representation if it is not otherwise inconveniggﬁ? te the

respondents to retain them. In case they cannot be retained then ,

the respondents may consider their leave applicationtiill the
' o e < ”J’,chaal,e

disposal of the i son if itzﬁ not distrupt the work of

the organisation.

7. - With the above direction, the OA is disposed of at the
- admission stage itself. No costs.
__/’——(.B---S—-—Jﬁ‘ PARAMESHWAR) W
g\.\wR-(—a-UDL ) MEMBER\( ADMN. ) /

”’,/zDated H The 31st Dec. 1997. (6\f——”’f#
(Dictated in the Open Court) d%a‘
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Cepy te:

1. Ths Flag Officer, Commanding in Chief,
Eastern Vaval Cemmand, Naval Base,
Visakhapatnam, ' '

2, The Chief Staff Officer, (P&A), Head Quarters,"
Eastern Naval Command, Visakhap & nam,

3, One copy te Mr,S5.Kishore,8dvocate,CAT,Hyderabtad,
4, Cne cepy to'Mr.N.RsDevraj.Sr.CGSC,CAT,Hyderabéd.
S. One cepy te D.R(A),CAT,Hyderabad, |

6y One duplicats topy,.

YLKR

= "



e e

.

pvm,
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